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Order dated 26,2. 2OQ 

heard Shri .i3ehera, Addl.Standin Counel, 

who placed before me an application received from 

the applicant to the Superintendent of Pcs t Of f ices, 

Cuttack(S) Division informing him that he desired 

to withdraw this 0 .. in view of the fact that 

he has received the relief prayed for in this O.A. 

from the Director of Postal Services, Ehuhaneswar. 

In the said premises, this O.A. As not being 

pursued any further is disped o for having 

become infructhc*is. 

4hri S.Behera intimates that the 

app 1 ic ant has a is 0 appr is ed his counsel Shr i T • Rath, 

abou t this, who has c onf irmed the s rn e to him. 


